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S U gAR ¥IA o Hr g Fhelr|”

gfaeafaa $r sef|

(2) &RT 169 .-

() 39-aRT (2) H faggAW
dfFcaidg, “Quf@fy w @
SH &, S 9 gk T A
FT & TR, AR JHeTeTareled SR
W W, dAfed &1 aHeT Hr
I & TId TAe feag &
fore, foad @ JeTeqarelel SR
W& A T &, W AR FA
¥ S g & A d& FT OBl
R, &fsd forar SREmI”, &
T X 3fFcgiad, ‘U enfed,
S U gSIR ¥9A ddk Al
Tl 3R e S @
R, Alifed & daHifle Hr ak@ &
qald e feaw & faw,
s ¥ sreteares S T &
ar Ear g, W AR arfEa, S
g/ &t T9F dh HT g Gehell, HT
gt grem  ufarufa &
SEfY|

(i) 39-a/1 (4) #H foggA
yfFcafed, ‘qufafidy @, @
A ¥, ST O gk IUY dw
FT g Fohall, 3R IR & IR
T W W IR SER &, S
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YA §R & Iy F fovu
aufafdy & weard W 9AF
feam & fau, e @ sy
SR @1 g, ar '@ 9 a% @
g1 TR, GUSAT giRTI”, o TUA
R 3fFegidd, “‘dr arfed, Y
9T g9IR F9 deh I gr gohal,
IR AT FeT S @ A oERM
#H, 0T 3R onfEd, S T gds
ffaw & fau, Gwd tar o
ST IEaT &, ar § IO dF Hr
g gFel, & gt gemp
gaeafad Fr el
(3) @rT 171 & 3ITe4RT (5) A
faegaae iffcafda, qufafy =, &
A @, St 9 R T d& # gl
T, AR Ffedresd 9T B W,
Afed fr aEET A aRE@ & TRIAE
g% fGaw & fou, fowd
3elefaeld ST T & A @ B, W
3R SEE @, S & |t Y a1 g
FHaT, E0ad T SIRE|, & TATHT W
sfFcafFda, @ fEa, s g™ geR
T R AT Er Tehell, 3R 3fefeydreret
I WA W, Afed H oamd Hir
aE@ & TREd s fdaw & fov,
& war e S T g A
TEar g, o AR arfEq, o o |t '
de Hr g ghell, H AT gEml”
gfaeafaa $r el
(4) &RT 183 HI 3IU-URT (4) H
faggae AfRcafaa, vty «ww &
FH & gUSHART g, S & gl T
¥ & A gen fheg S 9 gelR
T9Y ddh H gl R, & TAT W
sifcafaa o afed & et gem, S
ar §9IR FOA ¥ FA H G gl e




AT 4 (F)

TAEATT TSA-9T, AT 27, 2026 755

ST U §9IR ¥4 do T g gl
gfaeend $r et

(5) 9RT 189 & ITURT (2) H
ez sdeafdd ‘A @, S v
FoIR T9T H A gl g fohe ST ar
FoIR FYY T H1 g Hehem 3R Y
A avfafey H aiiw & geard tar
3eadel ST (&« dlel Ycdeh fead 3,
urteafa, I & fav, sfafed =
¥, Sl I T ¥ HA AGT gEm
e St U &SI T HT 8T Hehal,
gfsa framr Sm@em”, & TWH W
FfFcafada, i@t arfdd, St e geR
TUA Q@ FHA I Al g fheg S oar
R T d Hr gr gehell 3R Qar
Seodel ST (&« dlel Yo fead d,
gufeafa, v & fow, 3fafkea
aifed, St gard ¥ 8 A FH AT
gl faheq S U W F9d dE AT gl
ghell, &1 gt gem gfaeafa $r
Saf|

(6) &RT 194 Fr 39-4RT (9) & WU
@ # fggae dffcafFa, e
HaTH e ¢all vy W, 08
SHA &, ST N gk 39T & A g
gH foheq ST Ua gk 39 deh I
& g AR Jodud SR W F
A H, 0 3oadd & Yds gad &
g " T ¥, gfsd fhar s,
& T W AfAcafad ol enfea, S
T &R T ¥ HFH A g gel
fhed ST U9 §OIR ¥0Y dF @l
el 3R Ieogsd IR o Hr g #H,
U oot & Ycdeh fgad & fou, J9
gy Hr e @ gt gemp
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gfaeaiaa $r el

(7) 9RT 196 & 3IU-GRT (2) A
fegae  dffedfda, @ JAW @
gUSHIT R S 9O g9l ¥9Y o
F G FHMN”, & T W AT,
Oy enfda & R gem, St gErg
IR ¥AY d&d  Hr g gl
gfaeafaa $r sef|

(8) ©RT 197 & 3TURT (2) F
faegae siffcafed, W& SHE @ S
Teh BolR 9T & HH g1 gem fohoq
ST & §9IR 39T e P & Fohamm 3R
JUH quiifey H a@ & 9ad
gde feaa an, gaifeyfa, U & fov,
gl W1 3edud SR I@AT & o
3R AR &, S TaE T § FAH A
g fFeg S vk | TU aF & @
ke, gfosd forar SREM”, & TS
R Jffcafada, ‘U affd St i gaR
T @ HA H A gl g St A
IR FUA dd Hr g Tt IR gYA
3ecgd & fou gffsa R o= &
aiE & WA Ae Gaw 7,
Fufeafa, oy & fav, Gasr @
Sooltel SIRT T@aT &, UET 3R enfEd,
ST A I d RA AT AGT gl
fohe ST v | TUF T H gl Fehal
&I Iy grem|” gfaeariaa & Sef|
(9) 9RT 202 & IU-GRT (4) A
faegaae iffcafdd, awfafty w—, &
A W, ST e §OIR T F HA A
g e S U IR T T F @
ke, gfvsd frar Smem”, & TU=
R JffcafFa, “odfr aifeq, St e g9k
TUd H wA dr AL gl g St g
§IR ¥UY dh I gl Hehdll, HI GrAr
g’ gfaeena $r el
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(10) &RT 209 & 3T-GRT (4) &
faggae sffcafea, qufiffy gst w
W A & gfvsa famar smen, st g|
GOR TUT F HA AG gEm Theq S
HEY FIRulfaed AR & meei ar
fAgelt & AU & AHS #H A
IR FUY Tk T g FRMI”, & TUT
R HfAcafea @t arfed & faw gl
geT, ST &8 §9IR ¥9Y & HA HT g0
g g S AT ARfew
IV F At I fAget @
IelelaTolell &l & # T goR F9F
des g g ufaewfa fir
Saf|

(11) orT 254 &, fega=
Ifficafed QufafRy w W@ SAT v,
S TH §IR TUT H FHH gl g
fohed S & §oIR 39T T HT & Fqhan
3R R 3% &1 fr g & 0@ AR
SIHES #T, Sl UUH QAWARY S arie
F I W e feaw & fay,
S fow el & o a8 Rgy &
fF 9 TNMaR 3IWY e H Foldel
WL, T I F KA A gHET
foheg ST U | T dH T T TR,
Y gem, & TUE W fReaied
‘T A, S U EolR ¥9F & HA
&1 ST gl fhe S @ 69T ¥9 oo
g Fehelt R R 38 ser &
gam # &Y 3R nfed, St 39 Ieogd
Hr HE F wrAE, GEwe Qv g8
&Usa forar mm §, 93+ fgag & forv
T T Q FHA B AE gl e
S T At 9T de Fr gl Fhell, @
SRl grem” gidediud $r S|

(12) arT 259 &, faggaAe
FfPeafda, ‘FHEA @, S G R
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F9T F FH g1 I, GUSAIT gEMI”, &
A W ARFT, “anfed, St 9
FoIR T & & I g7 gel, Fr gy
g’ gfawenfa & St

(13) 9RT 260 & 3uearr (1) &
Tz sfecaidd, @ S @, s
Teh §oIR T9T & @A gl gran fehoqg
S Gl §9IR ¥9Y e T g Fehall, T
W R S @, S A Qwfafdy
H IJUE F YA IFd AfeH &
3eJdrelet # fatheldl ST @l & Ycdeh
Gaw & for T 0 ¥ A AGT
gem fFeg S vk | T9 a% & @
ke, gfsd forar SREM”, & TS
) fFcafea, ‘ol aiffd, St
FoIR T9 @ HA I A gl e S
& IR ¥TAY dd HT g gohdll, JAT
i R arfed, S guH fawedr &
T gPsad R I & @ &
RINA, 3 AfCH & Ieureled A
fOhadr I T & d3& Gad &
T ggrEm 9 & &H Fr Agr el
foreq S vs |t Tud T B g g,
&I iy grem|” gfaeariad & Sef|

(14) 9T 262 ¥ @Wus (@) &,
feaE sffeafed & JAE 4, S
Th §oIN T9T § HA gl glan v
S & R ¥9T do H @GR,
gfsa fhar SREMP”, & TWHE W
Jffcgida “Udr f&d, st ' &R
TUA @ FHA I gl gl fheg S oar
§IR ¥UY dh I gl Hehdll, HI gAY
g’ gfawenfaa & Sref)

(15) orT 266 #, faggAW
FfPegfFT W@ JAW @, S wH @t
9 A KA A gren fheq S air &t
T deh T g Fhall, GUSHIT grml”, &
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U W fAcaEa b fEa, S
T G T9F F HA G gl e
ST U &G T de I gr Fdonell, @
SR grem” gidediud $r S|

(16) RT 267 Hr 3IT-4RT (2) H,
ez sfdcaidd, @ A= @, S
Teh BolR T9T & A g1 gem fohoq
ST & g9 T deh T @ T,
GUSAIT RN, & T W AT,
‘T A, S U EolR ¥9F & HA
& g g faheq S @ gk TUd
HT g FHafl, 1 R greml” gidedriad
Fr SREh|

(17) 9RT 268 H IT-4RT (2) #
faegae sffeafed 0@ AW 4, S
Teh BolR I9T & &F =g g fheq
ST & §9IR ¥9A doh T & Tohall, 3R
A% qRdlcddl fhdl gefifey 9 ar
§OR TUT F HA AG gEm Theq S
9T §9IR ¥9Y doh HI & Thall, Gosd
frar SRETP, & T W AHCaET,
‘T IR, S U §olR ¥9F & &A
#r 7E grel fheg S & g9 T A&
@ T, IR IR afRed &
HERIGoT & wrEl gl safed 3uged
sfoaf@a et & Iooud H Fig
g AT § A, I§ T iR, S
B T9F A FA I g gl fre SN
9F §IR ¥TAY dd R @1 Fehel, HI
gl g gfaeafa & smefh

(18) ORT 278 #r 3IU-YRT (4) #,
Teh BoIR 9T & &F =g gen fhedg
S & §OR ¥9T do H @ R,
GUSAIT g, & T W A,
‘T R, S U EolR ¥9F & &A
#1 et gl fheg ST & g9 o9 A&
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HT g TRefl, F gy gem gfaeaiad
Fr St

(19) urT 280 & 3U-4RT (5) #,
ez ffeafdd @ SHEA @, S
Teh §olR 9T & A g1 gem fohoq
ST & IR TAY dP A @ T,
SUSAIT gEMI”, & T W AHfFcalEd,
Uy afEd, S U6 goIR ¥9F & HA
&1 6T g faheq S a1 gk TUd
T g ghelt, FT gl g’ gfawig
Fr ST

(20) emT 291 #, facmAe
fFeafaa ‘qufafdy W A @1, St
ar §9IN T ¥ FA AG g foheq S
U g9k TIY oo Hl gl TRl &
e ) fFcafEa, ol aifa S ar
FIAR TIT @ A HI A gl e S
Ig g9k T9Y d& H gl gohdll,
SRl grem” gidediud $r S|

11.

2018

24

SR ST
3R Forag
g A,
2018

(1) &RT 59 & 3IG-4rRT (4) &,
[ECREICEIE LRI BRCAL IS ITAS S LRI
FREAT T S Th A T HF FI oT6l
g foheq ST U Y d& & & T
a1 IJfFAA cH SR 9N O, yfafeeT
T §IR T & AT § &osd fmar
SR & T G JARATFT “UEY
ifed &1 gy grm, & yfafed we
TR 9 ¥ HA Hr A1 I¥edH g
TR T ¥ e T g gef
gaeaiaa $r el

(2) &R 60 H, facgaAET fFcafFd
‘QEfAY W, AT FREE I, S TH
HE @ HH H A¢ gen fheq ST Uw
Yy de & gl TR AT AfURAA TH
IR 9 g, YidfesT ar & 9 &
A @ fUsd frar Sem)”, & e
R 3ifcafaa et enfea & grir g,
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S gfafea ar &t o & FA FHr @G
ghft S FA™HdH T gk ¥94 doh
Hr g Fohelr|”, gfaearia & el

(3) umT 61 H, RggAET FHcafFd
“QufACY W, FeT FREE & ST Th
HAE @ FHA AT gen fheg S U a¥
de FT & HhaT IAT SRIH ¢H §olk
T deh, 9fdfeeT T gk 39T &
SHS & &fPsa R SReEmY, & e
9 HiHegied “CHT AMET T ST gl
ST gfafesd T g9k $9d & & &I
g gl S HWhaH cH gIR TIA
de @ g g, wfawaria &
Saf|

(4) 9rT 62 H, TegA fAcaiad
“‘Qufafey W, Al SREE 8, S Th
A @ HH G T fheq S T ay
deh T g1 Fhelm IT ARIA ¢ AR
A e, yfafesd TH IR U &
A @ &fUsd frar Sem)”, &
9 HiAegiad “CHT AMET T ST gl
ST gfafesd T g9k ¥9d & & &I
& gl S HWhaH eH IR TI
de @ g g, wfawara &
Saf|

(5) &R’T 63 H, fagaAE fHcafFa
‘Qufafdy W, 9T SREE 8, S Th
HE @ HH g1 gen fheq S Uh a¥
dh BT & GohelT IT AfUSRdH Teh §olR
T o, gldfeer &7 & T & SHEE
¥ gfisa frar SR, & WA W)
sfcafea ot anfea & gy gem S
gfafes ar @t 9 & & Fr 7 gl
S 3f8FdH T gk T4 do T @l
gl ”, ufaraida $r sef)

(6) &RT 64 H, fagaAE fHcafFa
‘Qufafey W, AT SREE 8, S Th
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A @ HA G T fheq S T ay
dh BT g GoheT IT HfUSRdH Teh §olR
I I, yiafeer & & TuF & A
¥ gfisa frar SR, & WA W)
siffcafaa “Odr enfea &1 grir g S
gfafee ar at 9 & ®F &T AgT ge,
S 3f8FdH T gk T4 de I @l
gl ”, ufaraida $r sref)

(7) a1 66 H, fagaAE ffcafFa
‘Qufafey W, "l FREE 4, S Th
A @ HA G T fheq S T ay
deh T g1 Fhell IT AARIA ¢ AR
T & SA § afUsd fRar SREm”,
& TS ) fFcgied ‘oA e &
gt grem, o 3if¥eadA gF eIk I
s & @ aHh ufaewfa $
STt

(8) fagTATT ©RT 69 & TU W,
fArfaf@a gfara@a far e,
37T

“69. mfdad & faw @TYROr
Iqay.- (1) S H$ 59
yRfATA I agld T R
et 3R [RFEET F 3uear
H O 5T &7 3eogd AT &,
oo faT #15 [fRfse anfea
396 g b =T g, 98-

(®) 9¥H Feodd & folT,
¥t enfed &1, S 3ifeRae ur
g9 9 dh Fr & Fhai; 3R

@ fRadm ar e
qRdATcddl Jeodd & fow, AT
TS FI, S GH ok I &
FH H AE gl e S
G ¥TOT dd BT gl Fehell, &
forT gy greml

(2) 39 9rT IR RT 59,
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60, 61, 62, 63, 64 3R 66 H
i enfEa R &= $r
afFa W@ e F @R
greft, O 59 WHR, To9aT
H fREEer garn,  yfAfRd
Codld

Tgdeg HISdrd,
G A FRa|

LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)

NOTIFICATION

Jaipur, March 25, 2026

No. F. 2(7)Vidhi/2/2026.- In pursuance of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan
Gazette of the following translation in the English language of the Rajasthan Jan Vishwas
(Upbandhon ka Sanshodhan) Adhiniyam, 2026 (2026 Ka Adhiniyam Sankhyank 4):-

(Authorised English Translation)
THE RAJASTHAN JAN VISHWAS (AMENDMENT OF PROVISIONS) ACT, 2026

(Act No. 4 of 2026)
(Received the assent of the Governor on the 24" day of March, 2026)

An
Act

to amend certain enactments for decriminalising and rationalising offences and to further

enhance trust-based governance for ease of living and doing business.

Be it enacted by the Rajasthan State Legislature in the Seventy-seventh Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan Jan
Vishwas (Amendment of Provisions) Act, 2026.

(2) It shall be deemed to have come into force on and from 7h anuary, 2026.

2. Amendment of certain enactments.- The enactments mentioned in column (4) of
the Schedule are hereby amended to the extent and in the manner mentioned in column (5)
thereof.
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3. Savings.- The amendment or repeal by this Act of any enactment shall not affect

any other enactment in which the amended or repealed enactment has been applied,
incorporated or referred to;

and this Act shall not affect the validity, invalidity, effect or consequences of anything
already done or suffered, or any right, title, obligation or liability already acquired, accrued or
incurred or any remedy or proceeding in respect thereof, or any release or discharge of, or
from any debt, penalty, obligation, liability, claim or demand, or any indemnity already
granted, or the proof of any past act or thing;

nor shall this Act affect any principle or rule of law, or established jurisdiction, form or
course of pleading, practice or procedure, or existing usage, custom, privilege, restriction,
exemption, office or appointment, notwithstanding that the same respectively may have been
in any manner affirmed, or recognized or derived by, in or from any enactment hereby
amended or repealed;

nor shall the amendment or repeal by this Act of any enactment revive or restore any
jurisdiction, office, custom, liability, right, title, privilege, restriction, exemption, usage,
practice, procedure or other matter or thing not now existing or in force.

4. Repeal and savings.- (1) The Rajasthan Jan Vishwas (Amendment of Provisions)
Ordinance, 2025 (Ordinance No. 2 of 2025) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions taken or orders made under
the said Ordinance shall be deemed to have been done, taken or made under this Act.

THE SCHEDULE

(See section 2)

S. Year | Act Short Title Amendments
N. No.
(0] @ 3 (C)] (6]
1. 1953 13 The Rajasthan (1) In clause (3) of section 2, after the existing
Forest Act, expression “an offence punishable” and before
1953 the existing expression “under this Act”, the
expression “or liable to a penalty” shall be
inserted.
(2) In section 26,-

(i) the existing clauses (a) and (b) of sub-
section (1) shall be deleted;

(i1) after the existing sub-section (1-A), the
following new sub-section shall be
inserted, namely:-

“(1-B) Any person who in a reserved
forest,-
(a) trespasses or pastures cattle, or
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permits cattle to trespass shall be
liable to penalty which may
extend to five hundred rupees, in
addition to such compensation
for damage done to the forest as
determined by a Forest-Officer
empowered under section 68;

(b) causes any  damage by
negligence in felling any tree or
cutting or dragging any timber
shall be liable to penalty which
may extend to five thousand
rupees, in addition to such
compensation for damage done
to the forest as determined by a
Forest-Officer empowered under
section 68.”.

(3) In section 33,-

(i) the existing clauses (b) and (c) of
sub-section (1) shall be deleted;

(i) the existing clause (d) of sub-section
(1-A) shall be deleted;

(i) after the existing sub-section (1-A),
the following new sub-section shall
be inserted, namely:-

“(1-B) Any person who in a
protected forest,-

(a) leaves burning any fire kindled
by him in the vicinity of any
tree reserved under section 30,
whether standing, fallen or
felled, or closed portion of any
protected forest, shall be liable
to penalty which may extend to
twenty-five thousand rupees, in
addition to such compensation
for damage done to the forest
as determined by a Forest-
Officer empowered under
section 68;

(b) fells any tree or drags any
timber so as to damage any tree
reserved as aforesaid, shall be
liable to penalty which may
extend to five thousand rupees,
in addition to such
compensation for damage done
to the forest as determined by a
Forest-Officer empowered
under section 68.”.
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(4) In proviso to sub-section (2) of section
52, for the existing punctuation mark “.”
appearing at the end, the punctuation mark “:”
shall be substituted and after sub-section (2) so
amended, the following new proviso shall be
added, namely:-

“Provided further that the forest offence in
respect of which the seizure has been made
under sub-section (1) may be compounded under
section 68 of the Act, if it is established on
record that person(s) committing the offence and
the machinery, arms, tools, boats, cattle, vehicle,
ropes, chains or any other article seized under
sub-section (1) and the person who may have
some interest in such property seized have not
been involved in the commission of any forest
offence under the Act prior to this offence.”.

(5) In section 68,-

(i) the existing heading shall be
substituted by the following heading,
namely:-

“68. Power to compound
offences and impose penalties.-”;

(i) for the existing word “and”
occurring in clause (a) of sub-section
(1), the word “or” shall be
substituted;

(iii) after the clause (a) of sub-section (1)
so amended, the following new
clause shall be inserted, namely:-

“(aa) to accept from any person a sum
of money by way of penalty or
compensation for violation of
sub-section (1-B) of section 26
or sub-section (1-B) of section
33, and”.

(6) The existing section 87 shall be deleted.

1955

The Rajasthan
Tenancy Act,
1955

For the existing section 86, the following shall
be substituted, namely:-

“86. Penalties of unlawful removal.-
Whoever contravenes all or any of the provisions
of section 83 or section 84 or any of the terms,
conditions or restrictions of a licence granted
thereunder shall be liable to a penalty which may
be imposed by an Assistant Collector on an
application or a report made to him-

(a) in the case of a first contravention:
(i) where a tree has been removed, to a
penalty which may extend to one
thousand rupees for each tree that
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has been removed; and
(i) in other case, to a penalty which
may extend to one thousand rupees;
and
(b) in the case of a second or subsequent
contravention, to a penalty which may extend to
double the amount of penalty that can be
imposed under clause (a), and any tree or timber
thereof in respect of which such contravention
shall have been committed may be forfeited to
the State Government.”.

3. 1956 26 The Rajasthan (1) In section 10, for the existing expression
Regulation of “if the licensee has been guilty of”, the
Boating Act, expression “if it is found that the licensee has
1956 ever been penalised under section 14 for” shall

be substituted.

(2) In clause (f) of sub-section (1) of section
12, for the existing punctuation mark “.”
appearing at the end, the words “; or” shall be
substituted and after clause (f) so amended, the
following new clause shall be inserted, namely:-

“(g) imposition of any penalty under
section 14 or compounding of
contravention under section 14A.”.

(3) For the existing section 14, the following
shall be substituted, namely:-

“14. Penalty.- (1) Whoever commits or
abets, or attempts to commit a
contravention of any of the provisions of
this Act, or charges any fares contrary to
the provisions of any notification issued
under section 13 for the time being in force,
shall be liable to pay a penalty which may
extend to fifty thousand rupees, as may be
imposed by the authority prescribed in the
rules.

(2) The penalty imposed under sub-
section (1) shall be recoverable as arrears of
land revenue.”.

(4) After section 14 so amended, the
following new section shall be inserted, namely:-

“14A. Compounding of
contraventions.- (1) The authority may
either before or after the institution of
proceedings, compound any contravention
under this section on payment of such sum,
not exceeding the maximum amount of
penalty imposable, as may be prescribed.

(2) The manner of imposing penalty
and compounding of contravention shall
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be such as may be prescribed.”.
(5) In sub-section (2) of section 16,-

(i) in clause (b), the existing word “and”
appearing at the end, shall be deleted;

(il)in clause (c), for the existing
punctuation mark “.” appearing at the
end, the punctuation mark “;” shall be
substituted and after clause (c) so
amended, the following new clauses
shall be inserted, namely:-

“(d) the authority competent to
impose administrative penalties or to
compound contraventions;

(e) the procedure for compounding
and the amount payable; and

® the classification of
contraventions and the scale of
penalties applicable thereto.”.

1958

48

The Rajasthan
Warehouses
Act, 1958

(1) In sub-section (1) of section 29, after the
existing expression “any orders passed under
section 17” and before the existing expression
“shall be made to such authority”, the expression
“or any order passed under section 32 imposing
penalty” shall be inserted.

(2) For the existing section 32, the following
shall be substituted, namely:-
“32. Penalty and procedure.- (1)
Whoever-

(a) acts, or holds himself out, as a
licensed warehouseman without having
obtained a licence under this Act; or

(b) knowingly contravenes or fails
to comply with any of the provisions or
requirements of this Act or the rules
made thereunder, shall be liable to a
penalty which may extend to fifty
thousand rupees, as may be imposed by
the prescribed authority after giving a
reasonable opportunity of being heard.
(2) Where a contravention under sub-

section (1) is committed by a company or
an association or a body of persons,
whether incorporated or not, the person
responsible for the conduct of its business
shall be deemed to be liable to the penalty
unless such person proves that the such
contravention was committed without his
knowledge or despite due diligence.”.

1961

25

The Rajasthan
State Aid to

(1) In section 6, the existing sub-section (4),
shall be substituted by the following, namely:-
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Industries Act,
1961

“(4) If any person-

(a) fails, without sufficient cause, to
comply with an order issued under sub-
section (1); or

(b) knowingly discloses or allows to
be disclosed any information in
contravention of sub-section (3),
he shall be liable to a monetary penalty
which may extend to fifty thousand
rupees, as may be imposed by the
competent authority authorised by the
State Government:

Provided that no such penalty shall be
imposed without giving the person
concerned a reasonable opportunity of
being heard.”.

(2) After the existing section 8, the following
new section 9 shall be added, namely:-

“9. Act to be in addition to any other
law.- The provisions of this Act shall be in
addition to, and not in derogation of, the
provisions of any other law for the time
being in force.”.

6. 1962

12

The Rajasthan
Electricity
(Duty) Act,
1962

(1) Insection 9,-

(i) in sub-section (1), for the existing
expression “,on conviction before a
Magistrate, to a fine not exceeding two
hundred rupees:”, the expression “to a
penalty not exceeding five hundred
rupees.” shall be substituted;

(i) in sub-section (1), the existing proviso

shall be deleted;
(iii) in sub-section (2), for the existing
expression “, on conviction before a

Magistrate, to a fine not exceeding Rs.
1000/-.”, the expression “to a penalty not
exceeding two thousand rupees.” shall be
substituted;

(iv) in sub-section (2), the existing proviso
shall be deleted;

(v) after the existing sub-section (2) so
amended, the following new sub-sections
shall be added, namely:-

“(3) Where any contravention as
specified in sub-section (1) and (2) is
committed by a company, every officer
who at the time of commission of such
contravention was in charge of and was
responsible to the company for the
conduct of the business of the company,
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as well as the company shall be deemed
to be responsible for commission of such
contravention and shall be liable to be
proceeded against and  punished
accordingly:

Provided that nothing contained in
this sub-section shall render any such
person liable to any punishment provided
in this Act if he proves that the
contravention was committed without his
knowledge or that he exercised all due
diligence to prevent the commission of
such offence.

4 Notwithstanding anything
contained in sub-section (3), where any
contravention specified in sub-section (1)
and (2) has been committed by a
company and it is proved that the
contravention has been committed with
the consent or connivance of or is
attributable to any neglect on the part of
any director, manager, secretary or other
officer of the company, such director,
manager, secretary or other officer shall
also be deemed to be responsible of that
contravention and shall be liable to be
proceeded against and  punished
accordingly.

Explanation.- For the purpose of
sub-sections (3) and (4),-

(a) “company” means a body
corporate and includes a firm or other
association of individuals; and

(b) “director” in relation to a firm
means a partner in the firm.

(5) Penalty under this section may be
imposed by the Commissioner or any
officer authorised in this behalf by the
State Government.

(6) No penalty under this section
shall be imposed unless a reasonable
opportunity of being heard is afforded to
the person concerned.”.

(2) The existing section 9A shall be deleted.

7. 1964

The Rajasthan
Money Lenders
Act, 1963

(1) For the existing section 40, the following
shall be substituted, namely:-

“40. Penalty for contravention of
section 5, sub-sections (1), (2), (3) of
section 22, sections 23, 30 and 37.-
Whoever fails to comply with, or acts in
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contravention of, any provision contained in
section 5, sub-sections (1), (2), (3) of section
22, sections 23, 30 and 37 shall be liable-

(a) for the first contravention, to a
penalty which may extend to twenty-five
thousand rupees, subject to rules as may be
prescribed,

(b) for the second or subsequent
contravention, to a penalty which may
extend to fifty thousand rupees, subject to
rules as may be prescribed.”.

(2) The existing section 42 shall be
substituted by the following, namely:-

“42. Cognizance of certain offence.-

No court shall take cognizance of an offence
under this Act except on a complaint made
by the Registrar.”.

(3) In section 43,-

(1) in the existing second column of the
table of sub-section (1), the figure
“40” wherever occurred, shall be
deleted;

(i1) the existing sub-section (2) shall be
substituted by the following,
namely:-

“(2) The Registrar may, either
before or after the institution of
proceedings  for the offence
punishable under sub-section (4) or
sub-section (5) of section 22, section
29, section 38 and section 39, accept
amount from any person charged
with such offence by way of
composition of the offence
committed.”.

8. 1992

19

The Rajasthan
Non-
Government
Educational
Institutions Act,
1989

The existing section 34, shall be substituted
by the following, namely:-

“34. Penalty for failure to discharge
duties of Secretary.- (1) Where any person
fails to comply with the provisions of sub-
section (3) of section 9 or section 12 or,
where such failure is committed by an
association, every member of the managing
committee responsible for such failure, shall
be liable to pay an administrative penalty
which may extend to two lakh rupees:

Provided that such member of the
managing committee, who has not
participated in it or, who has not agreed
upon such decision, shall not be liable to any
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penalty under this section.

(2) The penalties under this section shall
be imposed by the Competent Authority after
giving the person or association a reasonable
opportunity of being heard.”.

1998

14

The Rajasthan
Stamp Act,
1998

(1) The existing title of CHAPTER VII
“Criminal Offences and Procedure”, shall be
substituted by the following, namely:-

“Penalty, Criminal Offences and Procedure”.
(2) In section 73,-

(i) in sub-section (1), for the existing
expression “shall for every such
offence be punishable with fine
which may extend to five thousand
rupees”, the expression “shall for
every such violation be liable for
penalty which may extend to five
thousand rupees” shall be
substituted;

(i) in sub-section (2), for the existing
expression “shall be punishable with
fine which may extend to five
thousand rupees.”, the expression
“shall be liable for penalty which
may extend to five thousand rupees.”
shall be substituted.

(3) In section 74, for the existing expression
“shall be punished with fine which may extend
to one thousand rupees.”, the expression “shall
be liable for penalty which may extend to one
thousand rupees.” shall be substituted.

(4) In section 78, for the existing expression
“shall be punishable with fine which may extend
to two thousand rupees.”, the expression “shall
be liable for penalty which may extend to two
thousand rupees.” shall be substituted.

(5) In section 79, for the existing expression
“shall be punishable with fine which may extend
to one thousand rupees”, the expression “shall be
liable for penalty which may extend to one
thousand rupees” shall be substituted.

(6) The existing section 81 shall be
substituted by the following, namely:-

“81. Penalty for breach of provisions

of section 85.- Any person who commits a

breach of the provisions of section 85 shall

be liable for penalty as under,-
(i) for a first breach with penalty
which may extend to five
hundred rupees;
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(i1) for a second breach with penalty
which may extend to one
thousand rupees, but which shall
not be less than two hundred
rupees; and

(iii) for a third and subsequent breach
with penalty which may extend
to two thousand rupees.”.

(7) In section 82, for the existing expression
“shall be punishable with imprisonment for a
term which may extend to six months, or with
fine which may extend to five thousand rupees,
or with both.”, the expression “shall be liable for
penalty which may extend to five thousand
rupees.” shall be substituted.

(8) In section 83,-

(i) the existing heading “83. Institution
and conduct of prosecutions.-”
shall be substituted by the following,
namely:-

“83. Imposition of Penalty,
Institution and conduct of
prosecutions.-"’;

(i1) after the existing sub-section (3), the
following new sub-section (4) shall
be added, namely:-

“(4) No penalty under Chapter

VII shall be imposed by an officer

not below the rank of Collector.”.

(9) In sub-section (1) of section 87, for the
existing expression “the fines, which shall in no
case exceed five thousand rupees,” the
expression “the fines or penalties which shall in
no case exceed five thousand rupees except as
otherwise provided in the Act,” shall be

substituted.
10. | 2009 18  |The Rajasthan (1) In sub-section (2) of section 126, for the
Municipalities existing expression ‘“upon conviction to a fine,
Act, 2009 which may extend to one thousand rupees.”, the

expression “to a penalty which may extend to
one thousand rupees.” shall be substituted.
(2) In section 169,-

(i) in sub-section (2), for the existing
expression “, on conviction, be
punished with fine which may extend
to five thousand rupees, and when the
non-compliance is a continuing one,
with a further fine which may extend
to five hundred rupees for every day
after the date of the service of the




774

TSTEAT -3, AT 27, 2026 AT 4 (F)

notice during which the non-
compliance  has  continued or
continues.”, the expression “be liable
to a penalty which may extend to five
thousand rupees, and when the non-
compliance is a continuing one, with a
further penalty which may extend to
five hundred rupees for every day after
the date of the service of the notice
during which the non-compliance has
continued or continues.” shall be

substituted;
(i1) in sub-section (4), for the existing
expression “, on conviction, be

punishable with fine which may extend
to five thousand rupees and in case of
continuing offence, with a further fine
which may extend to two hundred
rupees for every day during which such
offence continues after the conviction
for the first commission of the
offence.”, the expression “be liable to a
penalty which may extend to five
thousand rupees and in case such act
continues, with a further penalty which
may extend to two hundred rupees for
every day during which such act
continues.” shall be substituted.

(3) In sub-section (5) of section 171, for the
existing expression “, on conviction, be punished
with fine which may extend to five thousand
rupees, and when the non-compliance is a
continuing one, with a further fine which may
extend to two hundred rupees for every day after
the date of the service of the notice during which
the non-compliance has continued or
continues.”, the expression “be liable to a
penalty which may extend to five thousand
rupees, and when the non-compliance is a
continuing one, with a further penalty which
may extend to two hundred rupees for every day
after the date of the service of the notice during
which the non-compliance has continued or
continues.” shall be substituted.

(4) In sub-section (4) of section 183, for the
existing expression “punishable on conviction
with fine which shall not be less than two
thousand rupees but which may extend to five
thousand rupees”, the expression “liable to a
penalty which shall not be less than two
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thousand rupees but which may extend to five
thousand rupees” shall be substituted.

(5) In sub-section (2) of section 189, for the
existing expression “punished with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees and
with a further fine which shall not be less than
fifty rupees but which may extend to one
hundred rupees for every day or, night, as the
case may be, on which such contravention
continues after the date of the first conviction.”,
the expression “liable to a penalty which shall
not be less than one thousand rupees but which
may extend to two thousand rupees and with a
further penalty which shall not be less than fifty
rupees but which may extend to one hundred
rupees for every day or, night, as the case may
be, on which such contravention continues.”
shall be substituted.

(6) In clause (b) of sub-section (9) of section
194, for the existing expression “, on conviction
by a competent Court, be punished with fine
which shall not be less than thirty thousand
rupees but which may extend to fifty thousand
rupees and in case of a continuing contravention,
with fine of five hundred rupees for each day of
contravention, till such contravention
continues.”, the expression “be liable to a
penalty which shall not be less than thirty
thousand rupees but which may extend to fifty
thousand rupees and in case of a continuing
contravention, with penalty of five hundred
rupees for each day of contravention, till such
contravention continues.” shall be substituted.

(7) In sub-section (2) of section 196, for the
existing expression ‘“punishable with fine which
may extend to fifty thousand rupees.”, the
expression “liable to a penalty which may extend
to fifty thousand rupees.” shall be substituted.

(8) In sub-section (2) of section 197, for the
existing expression “punished with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees and
with further fine which shall not be less than
fifty rupees but which may extend to one
hundred rupees for every day or night, as the
case may be, on which such contravention
continues after the date of the first conviction.”,
the expression “liable to a penalty which shall
not be less than one thousand rupees but which
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may extend to two thousand rupees and with
further penalty which shall not be less than fifty
rupees but which may extend to one hundred
rupees for every day or night, as the case may
be, on which such contravention continues after
the date of the first contravention penalised.”
shall be substituted.

(9) In sub-section (4) of section 202, for the
existing expression “, on conviction, be punished
with a fine which shall not be less than two
thousand rupees but which may extend to five
thousand rupees.”, the expression “be liable to a
penalty which shall not be less than two
thousand rupees but which may extend to five
thousand rupees.” shall be substituted.

(10) In sub-section (4) of section 209, for the
existing expression “punished, on conviction,
with fine which shall not be less than ten
thousand rupees but which may extend to twenty
thousand rupees in case of non-compliance of
the orders or directions of the Chief Municipal
Officer.”, the expression “liable to a penalty
which shall not be less than ten thousand rupees
but which may extend to twenty thousand rupees
in case of non-compliance of the orders or
directions of the Chief Municipal Officer.” shall
be substituted.

(11) In section 254, for the existing
expression “on conviction to fine which shall not
be less than one thousand rupees but which may
extend to two thousand rupees and in the case of
a continuing breach to a further fine which shall
not be less than fifty rupees but which may
extend to one hundred rupees for every day after
the date of the first conviction during which the
offender is proved to have persisted in the
commission of the offence.”, the expression “to
a penalty which shall not be less than one
thousand rupees but which may extend to two
thousand rupees and in the case of a continuing
breach to a further penalty which shall not be
less than fifty rupees but which may extend to
one hundred rupees for every day after the date
of the contravention for which he has been
penalised.” shall be substituted.

(12) In section 259, for the existing
expression “punishable with fine which shall not
be less than five thousand.”, the expression
“liable to a penalty which shall not be less than
five thousand rupees.” shall be substituted.
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(13) In sub-section (1) of section 260, for the
existing expression “punished with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees and
with further fine which shall not be less than
fifty rupees but which may extend to one
hundred rupees for every day on which the
failure to comply with the said notice is
continued after the date of the first conviction.”,
the expression “liable to a penalty which shall
not be less than one thousand rupees but which
may extend to two thousand rupees and with
further penalty which shall not be less than fifty
rupees but which may extend to one hundred
rupees for every day on which the failure to
comply with the said notice is continued after the
date of first failure penalised.” shall be
substituted.

(14) In clause (b) of section 262, for the
existing expression “punished with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees.”, the
expression “liable to a penalty which shall not be
less than one thousand rupees but which may
extend to two thousand rupees.”, shall be
substituted.

(15) In section 266, for the existing
expression “punishable with fine which shall not
be less than one hundred rupees but which may
extend to five hundred rupees.”, the expression
“liable to a penalty which shall not be less than
one hundred rupees but which may extend to
five hundred rupees.” shall be substituted.

(16) In sub-section (2) of section 267, for the
existing expression “punishable with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees.”, the
expression “liable to a penalty which shall not be
less than one thousand rupees but which may
extend to two thousand rupees.” shall be
substituted.

(17) In sub-section (2) of section 268, for the
existing expression “punished with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees, and
upon any subsequent conviction, which shall not
be less than two thousand rupees but which may
extend to five thousand rupees:”, the expression
“liable to a penalty which shall not be less than
one thousand rupees but which may extend to
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two thousand rupees, and if after the imposition
of the penalty the same person does any act in
contravention of aforementioned directions, he
shall be liable to a penalty which shall not be
less than two thousand rupees but which may
extend to five thousand rupees:” shall be
substituted.

(18) In sub-section (4) of section 278, for the
existing expression ‘“punishable with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees”, the
expression “liable to a penalty which shall not be
less than one thousand rupees but which may
extend to two thousand rupees” shall be
substituted.

(19) In sub-section (5) of section 280, for the
existing expression “punishable with fine which
shall not be less than one thousand rupees but
which may extend to two thousand rupees.”, the
expression “liable to a penalty which shall not be
less than one thousand rupees but which may
extend to two thousand rupees.” shall be
substituted.

(20) In section 291, for the existing
expression “on conviction to fine which shall not
be less than two thousand rupees but which may
extend to five thousand rupees.”, the expression
“to a penalty which shall not be less than two
thousand rupees but which may extend to five
thousand rupees.” shall be substituted.

11. | 2018 24 The Jaipur (1) In sub-section (4) of section 59, for the
Water Supply existing expression “on conviction be punished
and Sewerage with, simple imprisonment which shall not be
Board Act, less than one month but which may extend to
2018 one year or a daily fine of rupees one thousand

per day or maximum of rupees ten thousand.”,
the expression “be liable to a penalty which
shall not be less than rupees one thousand per
day or maximum of rupees ten thousand.” shall
be substituted.

(2) In section 60, for the existing expression
“on conviction be punished with simple
imprisonment which shall not be less than one
month but which may extend to one year or with
a daily fine of rupees two hundred per day upto
a maximum of rupees one thousand.”, the
expression “be liable to a penalty which shall
not be less than rupees two hundred per day upto
a maximum of rupees one thousand.”, shall be
substituted.
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(3) In section 61, for the existing expression
“on conviction, be punished with simple
imprisonment which shall not be less than one
month but which may extend to one year or with
a daily fine of rupees one thousand per day upto
a maximum of rupees ten thousand.”, the
expression “be liable to a penalty which shall
not be less than rupees one thousand per day
upto a maximum of rupees ten thousand.” shall
be substituted.

(4) In section 62, for the existing expression
“on conviction be punished with, simple
imprisonment which shall not be less than one
month but which may extend to one year or with
a daily fine of rupees one thousand per day upto
a maximum of rupees ten thousand.”, the
expression “be liable to a penalty which shall
not be less than rupees one thousand per day
upto a maximum of rupees ten thousand.” shall
be substituted.

(5) In section 63, for the existing expression
“on conviction be punished with, simple
imprisonment which shall not be less than one
month but which may extend to one year or with
a daily fine of rupees two hundred per day upto
a maximum of rupees one thousand.”, the
expression “be liable to a penalty which shall
not be less than rupees two hundred per day upto
a maximum of rupees one thousand.” shall be
substituted.

(6) In section 64, for the existing expression
“on conviction be punished with simple
imprisonment which shall not be less than one
month but which may extend to one year or with
a daily fine of rupees two hundred per day upto
a maximum of rupees one thousand.”, the
expression “be liable to a penalty which shall
not be less than rupees two hundred per day upto
a maximum of rupees one thousand.” shall be
substituted.

(7) In section 66, for the existing expression
“on conviction be punished with simple
imprisonment which shall not be less than one
month but which may extend to one year or upto
a maximum fine of rupees ten thousand.”, the
expression “be liable to a penalty which may
extend upto a maximum of rupees ten
thousand.” shall be substituted.

(8) For the existing section 69, the
following shall be substituted, namely:-
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“69. General provision for penalty.—
(1) Whoever contravenes any of the
provisions of this Act or the rules and
regulations made thereunder, for which no
specific penalty is provided for, shall be
liable,-

(a) for the first contravention, for a
penalty which may extend upto a
maximum of five thousand rupees;
and

(b) for a second or any subsequent
contravention, for a penalty which
shall not be less than ten thousand
rupees but which may extend upto
one lakh rupees.

(2) The power to impose penalties
under this section and under sections 59,
60, 61, 62, 63, 64 and 66 shall vest in such
officer as may be designated by the State
Government, by notification in the Official
Gazette.”.

Tgdeg FHTISald,

Principal Secretary to the Government.
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